HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRIN.

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* % % :

EXTENSION

2F PROVISIONAL ENROLLMENT

NOTIFICATION

No:l&g)éja)_%/RG/LP Dated%.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Basira Nisar Khanday
D/O Nisar Ahmad Khanday

R/O House No.273, Dhobiwan, Kunzer, Tehsil Kunzer, District Baramulla

vide notification No.1020 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ' 3
¥ /Y_v”""
cé 5
Assist @Reglstrar (L.P)

No2XUtb &% RGP Dated: S .08.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 8 Ms. Basira Nisar Khanday, Advocate

for information and necessary action.

PJ’"
™
Assistant Registrar (L.P)

@/@}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ KUy :g’D)%/RG/LP Dated:f%082024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheema Nabi
D/O Gh Nabi
R/O Khankah, Tehsil Awantipora, District Pulwama

vide notification No.1224 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
y Orde /x:vo‘“

Assistant Registrar (L.P)
/

No-2W&UW—As RGP Dated: S .08.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Pulwama.

2 Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Pulwama.

B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

V4 Ms. Sheema Nabi, Advocate

for information and necessary action.

1 M

e

Assistant Registrar (L.P)

@/Jf‘




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ U el\da4/RG/LP Dated:g.oa.zom

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Saifullah

S/O Ali Hussain

R/O Tyakshi, Tehsil Turtuk, District Leh,
A/P H.No.135 Chowdi Sainik Colony, Jammu.

vide notification No.1901 of 2022/RG/LP dated 11.11.2022 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

o
Assistant Registrar/&iL.P)
No: R AL—T RGP Dated: 9 .08.2024 A

Copy forwarded to the: -

.t Principal District and Sessions Judge, Leh.

2 Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Leh. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Mr. Mohd Saifullah, Advocate
for information and necessary action.
Assistant Registrar (L.P)
4

......




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:AXLY el N yl/RGILP Dated: ().08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arjumand Amin
D/O Mohd Amin Mir
R/O Beehama Poshpora, Tehsil & District Ganderbal

vide notification No.70 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order :/

Assistant Registrar (L.P)
No:2\Y19% D o RG/LP Dated: 9 .08.2024 @ i
Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arjumand Amin , Advocate
for information and necessary action.

5
Assistant Registrar (L.P)

-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | QUL AN DYRG/LP Dated:G .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Ahmed Shah
S/O Mohd Amin Shah
R/O Kanelwan, Shah Mohalla, Tehsil Bijbehara, District Anantnag

vide notification N0.1023 of 2022/RG/LP Dated 28.07.2022 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)

_ 4
No:2UNob-Il RGP Dated: 9 .08.2024 B
Copy forwarded to the: -
3 ff Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
L Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y i Mr. Suhail Ahmed Shah, Advocate

for information and necessary action.

7.

Assist@{egistrar (L.P)
.4




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ RUEADAU/RGILP  Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aiman Hamid

D/O Abdul Hamid Bhat

R/O Govt. Housing Colony, Baghi Mehtab, Tehsil Chanapora, District
Srinagar

vide notification No.75 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

g )

By Order
No:RUS\N — L& RGP Dated: § .08.2024 @ e
Copy forwarded to the: -

2 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Aiman Hamid, Advocate

for information and necessary action.

AS’/
Assisté‘;egistrar (L.P)

&



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: { &4 c_l\ Y/RG/LP Dated:ﬂ 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Mir
S/O Mohammad Magbool Mir
R/O Kanjikulla, Tehsil Yaripora, District Kulgam

vide notification No.753 dated 19.09.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

& /
Assistant Régistrar (L.P)

No:3U\Q. > .[\ RG/LP Dated: G .08.2024

Copy forwarded to the: -

1: Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Irshad Ahmad Mir, Advocate
for information and necessary action.

......

/

Assist@Registrar (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nod RU & A DU/RG/LP Dated: Q.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bareeda Ashraf
D/O Mohd Ashraf Shah
R/O Pinjoora, Tehsil & District Shopian

vide notification No.85 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

7

Assistant Registrar (L.P)
No: 24550 -2 RGP Dated: | .08.2024 | s

Copy forwarded to the: -

T Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Ms. Bareeda Ashraf, Advocate
for information and necessary action.

o

......

loo

Assist@ Registrar (L.P)

e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\&MUQq ek ayraLp Dated:(y.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aasifa Rashid
D/O Ab Rashid Padder
R/O Shamsipora, Tehsil & District Shopian

vide notification No.11 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
>
>
Assistant Registrar (L.P)

No:RWNAC YD RGP Dated: 9 .08.2024 B
Copy forwarded to the: -
18 Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aasifa Rashid, Advocate

for information and necessary action.

o
Assistan@ egistrar (L.P)
<L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:A&So d);o)Q/RG/LP Datedzor .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anas Latif
D/O Abdul Latif Wani
R/O Kadi Kadal, Tehsil Khanyar, District Srinagar

vide notification No.22 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
>
Assistant Registrar (L.P)
No: 23 1— S RGP Dated: ] _.08.2024 -

Copy forwarded to the: -

Ty Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Ms. Anas Latif, Advocate

for information and necessary action.

-

Assistan e‘ﬁg:;trar (L.P)
L



11

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: (€81 o QU /RGILP Dated:Q(.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahsaan Gull Shah
S/0 Ghulam Mohammad Shah
R/O Shah Mohalla, Tehsil Khansahib, District Budgam

vide notification No.26 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M .
Assistant Registrar (L.P)

4
No: 2U4s C4 —bB1 RGP Dated: f]_.os. 2024 @' I
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Ahsaan Gull Shah, Advocate

for information and necessary action.

e
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196 1)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ &J lg{\L%{RG/LP Dated:Q[ 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehwish Hilal
D/O Hilal Ahmad Zargar
R/O Kathi Darwaza Mohalla Mumkhan, Tehsil Khanyar, District Srinagar

vide notification No.206 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

>

Assistant Registrar (L.P)
No: u>{>— A% RG/LP Dated: G .08.2024 @ s

Copy forwarded to the: -

(1P Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Mehwish Hilal , Advocate
for information and necessary action.

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\%&fsékg]gme/m Dated:O/ .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parveena Bashir
D/O Bashir Ahmad Wani
R/O Zab Geeripora Magam, Tehsil Handwara, District Kupwara

vide notification N0.247 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

s

Assistarnt istrar (L.P)
No: 243697 S RGILP Dated: 9 _.08.2024 L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Ms. Parveena Bashir, Advocate
for information and necessary action.

------

o~
Assistant Registrar (L.P)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{&S )\ O YRGILP DatedC,.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Bhat
D/O Ghulam Mohidin
R/O Shala Kadal Habba Kadal, Tehsil Srinagar South, District Srinagar

vide notification No.226 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 5

Assistant Registrar (L.P)

No: 3(_1)3 lL—%2 RG/LP Dated: 9‘_.08.2024

Copy forwarded to the: -

3 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : |
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Neha Bhat, Advocate
for information and necessary action.

......

A

a

Assistant Registrar (L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:},f%gs*oglaﬂf /RGILP Dated .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahreen Noor
D/O Noor Mohd Najar
R/O Banglow Bagh, Tehsil & District Baramulla

vide notification N0.205 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord
y Order ,,

Assistant Registrar (L.P)

No: R4S &Y~ RGP Dated: J .08.2024 @/ K

Copy forwarded to the: -

1, Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 48 Ms. Mahreen Noor , Advocate

for information and necessary action.

......

|
d

Assistam/Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {&gﬁ% )«OM’;/RG/LP Dated:c“—?.os.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qaisar Rehman Bhat
S/O Abdul Rehman Bhat
R/O Fashipora, Tehsil Tullamulla, District Ganderbal

vide notification No.249 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
g

Assistant Registrar (L.P)
No:DWDGL Q7 RGP Dated: _6’/_.08.2024 @ DK

Copy forwarded to the: -

q: Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. -
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

¢ Mr. Qaisar Rehman Bhat, Advocate
...... for information and necessary action.

T
Assistarlt Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [R 87 ok D UsRGILP Dated:ﬂ 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurat ul Ain
D/O Manzoor Ahmad Bhat
R/O Kralpora, Tehsil B.K Pora, District Budgam

vide notification No.250 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
‘.

Assistant Registrar (L.P)

No: 24> 9 §-20) RG/LP Dated:  .08.2024 e

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.
z Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Qurat ul Ain , Advocate

...... for information and necessary action.

A

-
Assistant Registrar (L.P)

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {5CR @(\}a)/q /RG/LP Dated:S .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Mehak Saleem Geelani
D/O Syed Anwar Saleem Geelani
R/O Inside Kathi Darwaza, Rainawari, Tehsil Khas, District Srinagar

vide notification No.271 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
>
Assistant Registrar (L.P)
74
No:34208 -1 RG/LP Dated: 9 .08.2024 £
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2- Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

s Ms. Syed Mehak Saleem Geelani , Advocate
...... for information and necessary action.

L}

/
Assistant [y;istrar (L.P)
L
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoA&SA D) Y/RGILP Dated:Cy.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ahmad Syed Bukhari
S/O Bashir Ahmad Syed Bukhari
R/O Peer Mohalla Gund, Dalwash, Tehsil Kawarhama, District Baramulla

vide notification No0.278 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order & f/
Assistant Registrar (L.P)

No: 42y — L&~ RG/LP Dated: 9 .08.2024

Copy forwarded to the: -

3.} Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 i Mr. Shahid Ahmad Syed Bukhari, Advocate

...... for information and necessary action.

v
Assistant Registrar (L.P)

2/ 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{& b6 h L /RGILP Dated: %.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Be Nazir
D/O Nazir Ahmad Ganai
R/O Memander, Tehsil & District Shopian

vide notification No. 87 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
=

Assistant Registrar (L.P)

No: 24 9*% RG/LP Dated: 3_.03.2024 IE0e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7§ Ms. Be Nazir , Advocate

...... for information and necessary action.

l/'
Assistané:‘gv;rar (L.P)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1%6\ k)Y /RGILP DatedQ(.os.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiela Farroq
D/O Farooq Ahmad Sofi
R/0O Baghiyas Chattabal, Zampakadal near J&K Bank, Tehsil Srinagar

South, District Srinagar

vide notification No. 102 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before. _

By Order g‘ W) )
ra

Assistant Registrar (L.P)

No: 24207 -3 RG/LP Dated: ) .08.2024

Copy forwarded to the: -

il Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Faiela Farroq, Advocate

for information and necessary action.

......

S
Assistant R§g1trar (L.P)
//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&&) k=X /RG/LP Dated .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabreena Jameel
D/O Jameel Hussain Reshi
R/O Noordin Mohalla Syedpora, Sopore, Tehsil Dangerpora, District

Baramulla

vide notification No. 295 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '/

Assistant Registrar (L.P)

No:RUXA 4D RGP Dated: O .08.2024 703
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
y § Ms. Sabreena Jameel, Advocate
...... for information and necessary action.

fwt?

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{%t ekl /RG/LP Dated:G.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Gul
S/O Gulzar Ahmad Dar
R/O Shoul, Wanpora, Astanpora, Tehsil & District Anantnag

vide notification No. 1260 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
,, il
Assistant Registrar (L.P)
No X424 U -ED~ RGILP Dated: 9 .08.2024 A
Copy forwarded to the: -
1; Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President,District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Zahid Gul, Advocate
...... for information and necessary action.

-
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (%64 4>9% /RG/LP Dated:9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waheed Ahmad Mir
S/O Ab Rashid Mir
R/O Rawalppora, Khasahib, Tehsil Khansahib, District Budgam

vide notification No. 1251 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Ord
y Order by

Assistant Registrar (L.P)

No:2Y2C2—H0 RG/LP Dated:  .08.2024 Qi

Copy forwarded to the: -

ik Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Waheed Ahmad Mir, Advocate

for information and necessary action.

------

o
Assistant Registrar (L.P)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (265 leﬂ IRG/LP Dated:cf .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tufeel Ahmad Wagay
S/O Gh Ahmad Wagay _
R/O Sadunara, Hastikhan, Tehsil Hajin, District Bandipora

vide notification 1235 of 2023/RG/LP dated 05.06.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
y 5

Assistant Registrar (L.P)

No-Y24] —b7 RGP Dated: 9 .08.2024 74

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi. .
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tufeel Ahmad Wagay, Advocate

for information and necessary action.

Assistant Registrar (L.P)

—_—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: €66 &) DU RGILP  Dated: G .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Towkirul Nisa
D/O Malik Assadullah
R/O Goon Ahmad Pora, Magam, Tehsil Pattan, Baramulla

vide notification No. 1232 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

No:2424% 70" RGP Dated: 9 .08.2024 R

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

f. Ms. Towkirul Nisa, Advocate
for information and necessary action.

------

g

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {% (7 0&35% /RG/LP Dated: 9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Farhana Farhat
D/O Syed Farhat Abas
R/O Takia Magam, Tehsil Kokernag, District Anantnag

vide notification No. 1040 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assistant RD;strar (L.P)

No:&&[ £26-8>RG/LP Dated: 3_.08.2024 a1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Farhana Farhat, Advocate

for information and necessary action.

\

e
Assistant Registrar (L.P)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:lgg&_%hg IRG/LP Dated.q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Daniyal Farooq
S/O Farooq Ahmad Tantray
R/O Bagat Pora, Tantray Mohalla, Tehsil Handwara, District Kupwara

vide notification No. 1031 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order b

Assistant Registrar (L.P)
No:242RU-Gp RGP Dated: 21 .08.2024

Copy forwarded to the: -

yiF Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Daniyal Farooq , Advocate

for information and necessary action.

2
Assistant lﬁyg-i’;‘:;r (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (269 A DY /RG/LP Dated ] .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bilal Abdullah Bhat
S/O Mohammad Abdullah Bhat
R/O Awaneera, Tehsil Zinapora, District Shopian

vide notification No. 1021 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
o

Assistant Registrar (L.P)

No:2UR9L QA RGP Dated: 3_ 08.2024 R

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bilal Abdullah Bhat , Advocate

for information and necessary action.

A
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{&16 ch>-24 /RGILP Dated:G.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Jan
D/O Gulam Rasool Magray
R/O Ganeshpora, Magray Mohalla/Ganeshpora, Tehsil Pahalgam, District

Anantnag

vide notification No.1012 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \
7

Assistant Registrar (L.P)

No:242G7—bo{ RGILP Dated: 3_.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Bisma Jan, Advocate
...... for information and necessary action.

o

«Q"'/
Assistant Registrar (L.P)
V.72
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ({71 o> SU/RG/LP Dated: 3.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamran Ashraf
S/O Muhammad Ashraf Pandith
R/O Malik Mohalla, Tehsil & District Shopian

vide notification No.163 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ‘

7
Assistant Registrar (L.P)

No:Y ggg 2 RG/LP Dated: S .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Kamran Ashraf, Advocate _
for information and necessary action.

7~
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (812 o) 4 /RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Igbal Basheer
S/O Basheer Ahmad Rather
R/O Gulab Colony Jablipora, Tehsil Bijbehara, District Anantnag

vide notification No. 143 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ﬁp
Assistant R;g:strar (L.P)

333_(42 S RG/LP Dated: [ .08.2024

Copy forwarded to the: -

3 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Igbal Basheer, Advocate
for information and necessary action.

9

>

Assistant Registrar (L.P)
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: { ¥13% "-’-l\}}-Q/‘-HRG/LP Dated: Y.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Bhat
S/O Ab Hamid Bhat
R/O Hathbura, Tehsil Tullmulla, District Ganderbal

vide notification No. 123 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order
g

Assistant Registrar (L.P)

No: 244 C.A+ELRG/LP Dated: T .08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Mr. Irfan Ahmad Bhat, Advocate
for information and necessary action.

......

e
Assistant Registrar (L.P)




33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1@&«097 2024 /RG/LP Dated:0£.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Hassan
D/O Ghulam Hassan
R/O Dalal Mohalla, Pather Masjid, Tehsil South Srinagar, District Srinagar

vide notification No. 120 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order :/

Assistant Registrar (L.P)

No: 2oy b——S'J;}— RG/LP Dated: o0& .08.2024
Copy forwarded to the: -

(1] Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Henna Hassan, Advocate
...... for information and necessary action.

ot

Assistant Reglstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | &§74 &2l /RG/ILP Dated:q .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iram Jan
D/O Ghulam Qadir Mir

R/O Bumthan Mirbazar, Rather Mohalla, Tehsil & District Anantnag

vide notification No.125 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order )

Assistant Registrar (L.P)
No:X YUK -TO RG/LP Dated: 5 .08.2024 U

Copy forwarded to the: -

il Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Ms. Iram Jan , Advocate _
for information and necessary action.

Moo
Assistant Registrar (L.P)

(.2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:1&1 ¢ d@aﬂ( IRG/LP Dated: ‘i .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irtiza Ali
D/O Ali Mohd Itoo
R/O Chanser, Tehsil & District Kulgam

vide notification No.132 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \
K(‘, i
Assistant Registrar (L.P)

No: 244 4~76 RGP Dated: 9 .08.2024 1704
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Irtiza Ali, Advocate

for information and necessary action.

g
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ ¥ 62\l /RGILP Dated: % .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohsin Aashiq Bhat
S/O Aashiq Hussain Bhat
R/O Kurigam, Tehsil Qazigund, District Anantnag

vide notification No.179 of 2023/RG/LP dated 11.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-~
Assistant Registrar (L.P)
No:24l 17— X2 RG/LP Dated: 9 .08.2024 L
Copy forwarded to the: -
e Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohsin Aashiq Bhat, Advocate

for information and necessary action.

¥

L~

Assistant Registrar (L.P)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:A&T72{)) Y /RG/LP Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahajabeena Ara
D/O Sanaullah Bhat
R/O Lankration Dahama, Tehsil Villagam, District Kupwara

vide notification No.198 of 2023/RG/LP dated 13.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ),
Assistant ﬁ:g’istrar (L.P)
No: 24490 RGP Dated:%] .08.2024 flx
Copy forwarded to the: -
i3 Principal District and Sessions Judge, Kupwara.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

D CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

b Ms. Mahajabeena Ara, Advocate

for information and necessary action.

......

)
Assistant ReE')mtrar (L.P)
R«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {81 A DL/RG/LP Dated: ) .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iflu Shabir
D/O Shabir Ahmad Khan
R/O Kehribal Ranbirpora Mattan, District Anantnag

vide notification No.140 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
rg-’/
Assistant Re istrﬁé(L.P)

No:2Y441-96 RenP Dated: G .08.2024

Copy forwarded to the: -

e Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T- Ms. Iflu Shabir, Advocate

for information and necessary action.

1

e
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1§19 2Dk IRG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Rashid Sheikh
S/O Abdul Rashid Sheikh
R/O Sultanpora, Tehsil Zachaldara, District Kupwara

vide notification No.127 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '

S

Assistant Registrar (L.P)
g

No: 244725 RanP Dated: G .08.2024

Copy forwarded to the: -

Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. j
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 4 Mr. Irshad Rashid Sheikh, Advocate

for information and necessary action.

......

7~
Assistan Reg;b:ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:li&md@ﬂ f/RG/LP Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irfana Hassan
D/O Ghulam Hassan Lone
R/O New Colony Garoora, Tehsil & District Bandipora

vide notification No.138 of 2023/RG/LP dated 10.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

”
Assistant lﬁ:g'istrar (L.P)
'
No: 24 S06 =!Il RGP Dated: Gy .08.2024

Copy forwarded to the: -

14 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1 Ms. Irfana Hassan, Advocate

for information and necessary action.

T
Assistant Registrar (L.P)
pox—

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ &%\ o> <) /RG/LP Dated:®;.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ifra Jan

D/O Showkat Ali

R/O H.No.11, Chinar Colony, Chandpora Harwan-Shalimar Road, Tehsil
Nishat, District Srinagar

vide notification No.126 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
L

Assistant Régistrar (L.P)
No: R3GS)) — (% RG/ILP Dated: ) .08.2024 ko

Copy forwarded to the: -

1, Principal District and Sessions Judge, Srinagar.
2: Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

8. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

0 Ms. Ifra Jan, Advocate _
for information and necessary action.

7
Assistant Registrar (L.P)

K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &Y )l /RG/LP Dated:%| .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umaar Maqbool
S/O Mohammad Magbool Dar
R/O Wanigam Payeen, Eid Gah Colony, Tehsil Pattan, District Baramulla

vide notification No.1667 dated 16.03.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
I
Assistant Registrar (L.P)
No: 34579 )4 RGILP Dated: 9 .08.2024 By
Copy forwarded to the: -
1) Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

4] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Umaar Magbool, Advocate

for information and necessary action.

‘/
Assistant gegist%; (L.P)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ &K% a_l‘;ngRG/LP Dated:ﬂ.os.zozz;

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Bin Bashir
S/O Bashir Ahmad Ganaie
R/O Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama

vide notification N0.1666 dated 16.03.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order j»' ,
i
Assistant Registrar (L.P)
No: DUED7-2Y RGP Dated: 9 .08.2024 My
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
{4

7. Mr. Umair Bin Bashir, Advocate
for information and necessary action.
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:AREY ek} LU/RG/LP Dated:).08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arwa Nayeem
D/O Mian Nayeem Ullah Khan
R/O Fateh Kadal, Malik Angan, Srinagar

vide notification No.1011 dated 09.01.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

No: 2488 HD RGP Dated: .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Arwa Nayeem, Advocate
for information and necessary action.

>
Assistant Registrar (L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (R4S ADDYRGILP Dated: 9 .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aakir Rasool
S/O Hilal Ahmad Shah
R/O Gulshan Abad, Charar i Sharief, District Budgam

vide notification No.999 of 2021/RG/LP dated 14.09.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
7

Assistant gistrall‘(L.P)

No: RUS Y-S0 RG/ILP Dated: 7 .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3- Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Aakir Rasool, Advocate
for information and necessary action.

o

-
Assistant Registrar (L.P)

@4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

x % %
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No:| =U/RG/LP Dated:; .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Altaf Hussain Shiekh
S/O Sonaullah Shiekh
R/O Yehama Lawoosa, Shiekh Mohalla, Qalambad, District Kupwara

vide notification No.687 of 2021/RG/LP dated 19.07.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order y
5
Assistant Registrar (L.P)
4sq e
No: US| _S) RGILP Dated: 9 .08.2024 M
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Altaf Hussain Shiekh, Advocate

for information and necessary action.

4
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: { §%7 a(gmﬁe/m Dated:C} .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Hussain Wani
S/O Nazir Ahmad Wani
R/O Mullashulla Wani Mohalla, District Budgam

vide notification No.833 of 2021/RG/LP dated 08.06.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

A

-~
Assistant R’E;istrar (L.P)

No:RY S —6S RGP Dated:%_.aa.zou i

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ts Mr. Tanveer Hussain Wani, Advocate

for information and necessary action.

......

s
Assistant Registrar (L.P)

LS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {%F& DU IRGILP Dated: ©;.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Rashid Bhat
D/O Abdul Rashid Bhat
R/O Kadlabal, Bilal Mohalla, Tehsil Pampore, District Pulwama

vide notification No.282 dated 06.07.2015 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
o
Assistant Registrar (L.P)
0]

No: 248 hb 42 RG/ILP  Dated: 9 .08.2024

Copy forwarded to the: -

1s Principal District and Sessions Judge, Pulwama.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Shazia Rashid Bhat, Advocate

for information and necessary action.

......

v
Assistant Registrar (L.P)



50

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{%&3 4>k /RG/LP Dated:J .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Hussain Sofi

S/O Gh Hussain Sofi

R/O Rakh Shalina Tingan, Mohalla Hussaini Colony, Tehsil B.K. Pora,
District Budgam

vide notification No.860 dated 18.10.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
-
Assistant Registrar (L.P)
No:2Y.C 7% ~K0 RGP Dated: 7 .08.2024 e
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam. ;
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohd Hussain Sofi, Advocate
for information and necessary action.

P
Assistant'Registrar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:|{ &abé\gl‘l‘l /RG/LP Dated:©| .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Fayaz
D/O Fayaz Nabi Shawl
R/O Raj Bagh near Masjid Noor, Tehsil & District Srinagar

vide notification No.490 of 2021/RG/LP dated 07.06.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '
5

Assistant Régistrar (L.P)

No-AU[-b\—EF RGP Dated: 9 .08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
o. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Madiha Fayaz , Advocate
for information and necessary action.

2
Assistant Registrar (L.P)
20
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: |84 ek 4 /RG/LP Dated: 4(.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj Mohi ud Din Ganai
S/O Ghulam Mouhi ud Din Ganai
R/O Suchin Banit, Tehsil Beerwah, District Budgam

vide notification No.712 dated 19.09.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,
-
Assistant egistraé(L.P)
L

No: XU L E%X-1S RG/LP Dated: 9 .08.2024 QrL
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

? 5 Mr. Mehraj Mohi ud Din Ganai , Advocate

for information and necessary action.

......

e
Assistant Registrar (L.P)

7L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

Noi&aSay ol /RG/ILP Dated:%.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Mir
S/O Mohammad Quasim Mir
R/O Labertal, Tehsil & District Budgam

vide notification No.791 dated 19.09.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
~
Assistant Registrar (L.P)

No2Yk16-K RGP Dated: <\ .08.2024 LA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 {8 Mr. Imtiyaz Ahmad Mir, Advocate

for information and necessary action.

......

—
Assistant Reghp:t—:’ar (L.P)
o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:\ %0 b ek a4 /RGILP  Dated: <.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aashia Maryam Jaan
D/O Abdul Rashid Mir
R/O Hayihama Bungam, Tehsil & District Kupwara

vide notification No.774 dated 19.09.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

—d
Assistant R;gi‘;trar (L.P)

No: XU 68Y—A 6 RGP Dated: S .08.2024

Copy forwarded to the: -

i) Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Aashia Maryam Jaan , Advocate

for information and necessary action.

el
Assistanj]%:g:trar (L.P)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (&S A24 /RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumira Imtiyaz
D/O Imtiyaz Ahmad Malik
R/O Malikpora, Pulwama

vide notification No.68 dated 17.06.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
¥
Assistant Registrar (L.P)
Qe

No 2461 -6 RGLP Dated: 3 .08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi. _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Sumira Imtiyaz, Advocate
for information and necessary action.

=
Assistant &g“ifmr (L.P)
s

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: | %% ak224 IRG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basharat Waheed
S/O Abdul Waheen Khawaja
R/O Dildar, Tehsil Karnah, District Kupwara

vide notification No.107 dated 17.06.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
- o
Assistant Registrar (L.P)

No: 24 697-TolY RGLP Dated: 5 .08.2024 [y
Copy forwarded to the: -
1 F Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 i Mr. Basharat Waheed, Advocate

for information and necessary action.

P
Assistant Registrar (L.P)

U4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:|&99 A )l /RG/LP Dated:©{.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj ud Din Nabi
S/O Ghulam Nabi Lone
R/O Yadipora Lorihama, Rafiabad, District Baramulla

vide notification N0.460 dated 10.12.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
7
Assistant Registrar (L.P)
.

No:2YT7oS— (| RGP Dated: ] _.08.2024
Copy forwarded to the: -

(9 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mehraj ud Din Nabi, Advocate

for information and necessary action.

------

-~
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (94 n) g@ )% IRG/LP Dated:Q) .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Waheeda Khazir
D/O Khazir Mohd Dar
R/O Pathpora Marazigund, Tehsil Rohama Watergam, District Baramulla

vide notification No.576 dated 16.08.2016 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

~
Assistant Régistrar (L.P)

No:247(2 (% RGP Dated: j_.os.zou ), &8

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Waheeda Khazir, Advocate

for information and necessary action.

o

z
Assistant Registrar (L.P)
Rk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (Aol —oh\ LW /RG/LP Dated:S .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jaffar Hussain Shah
S/O Noor Hussain Shah
R/O Bagh Bhalla, Tehsil Karnah, District Kupwara

vide notification No.1068 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
X 4

Assistant Registrar (L.P)

No: 347 (9 2, RG/LP Dated: 9‘_.03.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Jaffar Hussain Shah, Advocate
for information and necessary action.

2

ho

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4 o\ _i)gl,_; (RG/LP Dated: ‘] .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Inayatullah Nabi
S/O Ghulam Nabi Sheikh
R/O Warpora, Reshiwari Mohalla, Tehsil Handwara, District Kupwara

vide notification No.1064 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
”~
Assistant R gistlél‘(L.P)

No: 3y 7)-3Y RGP Dated: 3 .08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Inayatullah Nabi, Advocate

for information and necessary action.

i
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:; 1o eA2)ly/RGILP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nasir Ud Din Wani
S/O Mohammad Shafi Wani
R/O Wani Mohalla, Hanjiwera Bala, Tehsil Pattan, District Baramulla

vide notification No.1135 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

~
Assistant Registrar (L.P)

No: 2;3'_‘] SS£ ) RG/LP Dated: __ .08.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
B. Incharge Libray, High Court Wing JammulSrmagar for information and
also keeping record of the same.

7. Mr. Nasir Ud Din Wani, Advocate
for information and necessary action.

Ao

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: {2r [ h2a/RGILP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurat Ul Showket
D/O Showket Ali
R/O Humhama, Abu-Bakr Colony, near KESRT MANU Arts & Science

College, Tehsil & Budgam

vide notification No.1147 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

-~

Assistant Registrar (L.P)

No: S\ TUR-So RG/LP Dated: S .08.2024 &

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

< Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

S CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 i Ms. Qurat Ul Showket, Advocate

for information and necessary action.

~

Assistant Registrar (L.P)

Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

IRGILP Dated® .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qayoos Feroze Bhat
S/O Feroze Ahmad Bhat
R/O Batagund, Verinag, Tehsil Dooru, District Anantnag

vide notification No.1148 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord
y Order h\u/
R

Assistant istrar (L.P)
No: 2Y1$/-S& RGP Dated: <;.08.2024 LS
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi. .
3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Qayoos Feroze Bhat, Advocate

for information and necessary action.

S
Assistant Reg;gt:'ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

NoAAob , e{ )24 /RG/LP Dated: 9.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gazala Gul
D/O Ghulam Mohammad Bhat
R/O Khanawari Zaldagar, Fateh Kadal, Tehsil Srinagar South, District

Srinagar

vide notification No.1045 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order J,
Assistant Registrar (L.P)
No: 24759 -65" RG/LP Dated: & .08.2024 R
Copy forwarded to the: -
1, Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Ms. Gazala Gul, Advocate

for information and necessary action.

o

------

'

Assistant Registrar (L.P)

—_—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: (96T sAda)Y /RGILP Dated:%.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Rashid
D/O Abdul Rashid Quazi
R/O Alluchi Bagh near S.D.P School, Tehsil & District Srinagar

vide notification No.1052 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
=/t

Assistant Registrar (L.P)
No: 2XY4746-715 RG/LP Dated: 9 .08.2024 @,‘4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Heena Rashid, Advocate

...... for information and necessary action.

Mg

Assistant Registrar (L.P)

194
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No{402 o> /RGILP Dated?.08.2024
| =) v/
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Ahmad Thoker

S/O Bashir Ahmad Thoker

R/O Cheki, Isher Dass (C.I. Dass), Malik Mohalla, Tehsil Mattan, District
Anantnag

vide notification No.1061 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order &“
o
Assistant Rl'i'strar (L.P)
No: 24174 =% RG/LP Dated: | .08.2024 Bl
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
s Mr. Ishfag Ahmad Thoker, Advocate
...... for information and necessary action.

o

A
Assistant Registrar (L.P)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 0942t IRGILP Dated:S .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nelofar Ashraf
D/O Mohammad Ashraf Malla
R/O Botingoo, Sopore, Tehsil Danger Pora, District Baramulla

vide notification No.1130 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,
et

Assistant Registrar (L.P)

No: 27%—%7 RGP Dated: G .08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 it Ms. Nelofar Ashraf , Advocate

for information and necessary action.

/
Assistant Regis trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [9/09h2 )y /IRGILP  Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Mushtaq
D/O Mushtaq Ahmad Shora
R/O Zainakot, Mustafabad near Mughal Darbar, Tehsil & District Srinagar

vide notification No.1101 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order XP
P
Assistant Rgi.s'trar (L.P)

No: 347Gk AC RGP Dated: 5 .08.2024 &

Copy forwarded to the: -

(i Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

j 45 Ms. Mehak Mushtaq, Advocate
for information and necessary action.

o

-
Assistant Reg’iB:ar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (911 A )4 IRGILP Dated] .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Farooq
D/O Farooq Ahmad Shah
R/O Bagiyass, Chattabal Near J&K Bank, Tehsil Karanagar, District

Srinagar

vide notification No.1219 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
g’-’/
Assistant Registrar (L.P)

No: 247G b &1 RG/LP Dated: 5 .08.2024 o

Copy forwarded to the: -

i [ Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Shazia Farooq, Advocate

for information and necessary action.

v
Assistant Registrar (L.P)

G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &OHBQEE}_(( /RG/LP Dated: 4.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shujah Abass Qazi
S/O Showkat Ali Qazi
R/O Waterwani, Qazi Mohalla, Tehsil & District Budgam

vide notification No.1035 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order &J
g
Assistant Rmstrar (L.P)

No: ZHE&I> \% RG/LP Dated: G .08.2024 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shujah Abass Qazi, Advocate

for information and necessary action.

prd

Assistant Registrar (L.P)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 912 ep)) L/RGILP Dated:T .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shugufta Akhter
D/O Gulam Mohd Wani
R/O Yenhama, Lar, Tehsil Lar, District Ganderbal

vide notification No0.1216 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 7,
Assistant Registrar (L.P)
No: RY&ob -1 RGP Dated: 5 .08.2024 BM
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal.
B; CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Shugufta Akhter, Advocate
for information and necessary action.

s
Assistant Registrar (L.P)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 19y <> >4 /RG/LP Datedi>-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Farooq
D/O Farooq Ahmad Sheikh
R/O Kunan, Poshpora, Shah Mohalla, Tehsil Trehgam, District Kupwara

vide notification No.1214 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

NoUC - Yl RGP Dated:|>.08.2024 AL

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi. ,

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Shazia Farooq, Advocate

...... for information and necessary action.

e
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (418 42 =)Y /RG/LP Dated:|1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syma Nazir
D/O Nazir Ahmad Mir
R/O Dalgate Abi Buchwara, Tehsil Khanyar, District Srinagar

vide notification No.1211 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

>
% Assistant ﬁ;istrar (L.P)
No: 32Ul & 28p RG/LP Dated: \2-.08.2024 e

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Syma Nazir, Advocate

for information and necessary action.

i
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |dlb el /RGILP Dated2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showkat Qadir
S/O Abdul Qadir Shagoo
R/O Bilal Colony, Qamarwari, Tehsil Central Shalteng, District Srinagar

vide notification No.1208 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

g

r (L.P)
No:3>L{Ci Cq_LC RG/LP Dated: |2..08.2024 L8
Copy forwarded to the: -

By Order

1, Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Showkat Qadir, Advocate
for information and necessary action.

......

o
Assistant Regﬁ::‘ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [AT4222Y /RG/LP Dated:|2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Hamid
D/O Hamid Ullah Ganai
R/O Boniyar, Tehsil Boniyar, District Baramulla

vide notification No.1196 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

ﬁw"/
Assistant Registrar (L.P)

No: Y g9 (L _T]2 RGILP Dated:|2..08.2024 fa

Copy forwarded to the: -

% Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shaista Hamid, Advocate _
for information and necessary action.

o

=
Assistant REiJstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | e[\?cc«{?))o)‘ﬁRG/LP Dated: | 1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shafia Afzal
D/O Mohd Afzal Reshi
R/O Hilal Abad Nesbal, Tehsil Sumbal, District Bandipora

vide notification No.1193 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

o g
Assistant lﬁ;istrar (L.P)

No: 234G 7Y - S RGILP Dated:|)-.08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Shafia Afzal , Advocate
for information and necessary action.

o
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: 19N e gﬂgggzgRG/LP Dated:2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Afzal Wagay
S/O Mohmmad Afzal Wagay
R/O Wagaypora, Tehsil Tullamulla, District Ganderbal

vide notification No0.379 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

No- 34§/ —$E renp Dated: | )_.08.2024 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Zubair Afzal Wagay , Advocate

for information and necessary action.

By Order

o

------

i

Assistant Registrar (L.P)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[421 el > 9 lf /RG/LP Dated:\2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azad Hussain Bhat
S/O Abdul Majied Bhat
R/O Adigam, Gur Mohalla, Tehsil Kokernag, District Anantnag

vide notification No.994 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
e

Assistant Registrar (L.P)
No: 249G &)Y RG/LP Dated:|2-08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 b Mr. Azad Hussain Bhat , Advocate
for information and necessary action.

'

-~
Assistant Re:&;trar (L.P)

K-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:| OD_LOII\U)Q)/Q/RG/LP Dated] 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arif Ahmed Khan
S/O Mohammad Afzal Khan
R/O Rajpora, Thandakasi, Tehsil & District Baramulla

vide notification No.990 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order '

e
Assistant R"B’g'istrar (L.P)
4

35
No: 3499 C RGP Dated: |)_.08.2024 L2

Copy forwarded to the: -

; 8 Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
/(l; i 'ﬁ i d

7. Mr. Arif Ahmed Khan , Advocate
for information and necessary action.
trar (L.P)

o

Assistant Regi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:(AY2 el ) QY /RG/LP  Dated! 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aakib Husain Bhat
S/O Mohammad Hayat Bhat
R/O Turkapopra, Rajwar, Eidgah Mohalla, Tehsil Zachaldara, District

Kupwara

vide notification No.986 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

P
Assistant Registrar (L.P)

No: XCpolly D> RG/LP Dated:|2-.08.2024 R
Copy forwarded to the: -

1k Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aakib Husain Bhat, Advocate

for information and necessary action.

’d
Assistant Regﬁ:‘ar (L.P)

R



81

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lﬂﬁi Q@QRG/LP Dated:| 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarka Ayub Wani
D/O Mohd Ayub Wani
R/O Shesh Bagh, Tehsil Eidgah, District Srinagar

vide notification No.381 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ﬁv ‘ﬁ//
Assistant Registrar (L.P)
I«

No: 27502 —2 S RG/LP Dated:|)—.08.2024

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

¥ i Ms. Zarka Ayub Wani , Advocate

for information and necessary action.

g =

o

3.
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 19454 ngzsg;Lf/RG/LP Dated!).08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharif Hussain
S/0 Lt. Mohammad Anwar Ahanger
R/O Bemina, Iqra Colony, 123, Central Shalteng, Srinagar

vide notification No.1379 of 2021/RG/LP dated 17.11.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
~
Assistant Registrar (L.P)
No:3S602/-2J]  RG/LP Dated: | 2-08.2024 T
Copy forwarded to the: -
3 i Principal District and Sessions Judge, Srinagar.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association,Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sharif Hussain, Advocate

for information and necessary action.

......

e
Assistant Regﬁ:rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 427 <L > 4 /RGILP  Datedi2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saqib Fayaz Khan
S/O Fayaz Ahmad Khan
R/O Chanpora Govt. Housing Colony, Dastgeer Lane Mohalla Iqgbal Sahib,

Natipora, Srinagar

vide notification No.134 of 2021/RG/LP dated 17.11.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

7~
Assistant’ﬁzegistrar (L.P)

No: 2500284 C RGP Dated: | 2-08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2; Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Saqib Fayaz Khan, Advocate

for information and necessary action.

7
Assistant Registrar (L.P)
4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 908 albz 2 Y/RG/LP Dated}2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Hameed
D/O Abdul Hameed Bhat
R/O Bait Ul Muskaan, Kralteng, Tehsil Sopore, District Baramulla

vide notification No.602 of 2021/RG/LP dated 05.07.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

/

Assistant Rg¢gistrar (L.P)

No:2SY L—C2 RG/LP Dated:|)_.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74 Ms. Mehak Hameed , Advocate

for information and necessary action.

-
Assistant Re;):trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:|%2q ef20)) /RGILP Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anees Ul Islam Asmi
S/O Firdous Ahmad Asmi
R/O Tang Bagh, Eidgah, Srinagar

vide notification No.1007 of 2021/RG/LP dated 14.09.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order 8 ‘ﬁ//
Assistant Registrar (L.P)
No: 25005 /L) RGP Dated: ) 2-.08.2024 Ay
Copy forwarded to the: -
1. Principal District and Sessions Judge,Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

- Mr. Anees Ul Islam Asmi , Advocate
...... for information and necessary action.

o

L.
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |2 /RG/LP Dated]{ _.08.2024
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabya Khan
D/O Bilal Ahmad Khan
R/O Lalan, Bonpura, District Anantnag

vide notification No.1354 of 2021/RG/LP dated 17.11.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order A

Assistant Registrar (L.P)

No:2SUDE 2 -] RG/LP Dated: |)1-08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

8. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sabya Khan , Advocate

for information and necessary action.

d
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: | 3| i YO /RG/LP Dated:\ -08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadaf Amin
D/O Mohd Amin Zargar
R/O Naibasti Aishmuqam, Tehsil Pahalgam, District Anantnag

vide notification No.314 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
v

Assistant Registrar (L.P)
No: 35 ;—-77 RG/LP Dated:| >—.08.2024 e

Copy forwarded to the: -

e Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ts Ms. Sadaf Amin , Advocate

for information and necessary action.

o
Assistanf Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 42 ,EJEEQL(RG/LP Dated{ 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saganpreet Kour
D/O S Harbajan Singh
R/O Gamaraj near Gurdwara No.1, Tehsil Tral, District Pulwama

vide notification No.302 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

ar (L.P)
No2S 7015 -%S  RG/LP Dated:\)2—08.2024 B

Copy forwarded to the: -

1; Principal District and Sessions Judge, Pulwama.

2, Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Saganpreet Kour , Advocate

for information and necessary action.

-

Assistant Registrar (L.P)

.8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* &k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1433, GZO)A)(//RG/LP Dated{>-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shobia Nazir
D/O Nazir Ahmad Lone
R/O Mantribugh, Tehsil & District Shopian

vide notification No.267 of 2023/RG/LP dated 13.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

No: 27056~ RG/ILP Dated: | 1-08.2024
Copy forwarded to the: -

By Order

i1 Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Shopian. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shobia Nazir, Advocate
for information and necessary action.

#
Assistaé't‘lﬁﬁ;st@ (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: | ﬂz;g thgngf/RG/LP Dated! 2-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Ahmad Dar
S/O Gulam Rasool Dar
R/O Batamaloo, Iqbal Colony, Tehsil Srinagar South, District Srinagar

vide notification No.324 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ,
e
Assistant Registrar (L.P)

No: 350Dl — (62 RG/LP Dated: |)-08.2024 /A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Suhail Ahmad Dar , Advocate
for information and necessary action.

o

......

;-
Assistant Registrar (L.P)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:194> :i)_nlg /RG/LP Dated:| 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahnawaz Mohmmad Teeli
S/O Gulam Mohmmad Teeli
R/O Batpora, Teeli Mohalla, Tehsil Wakura, District Ganderbal

vide notification No.323 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
rd
Assistant egistra;%@.P)

No.&%@é( _ 16 RGP Dated:|).08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shahnawaz Mohmmad Teeli, Advocate

...... for information and necessary action.

e
Assistant I«gggistrar (L.P)
b4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (434 aéla)ﬁf /RG/LP Dated:| 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sameer Bilal
S/0O Bilal Ahmad Rather
R/O Wakura, Tehsil Wakura, District Ganderbal

vide notification No. 322 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)

No: 25 [//— |7 _RG/LP Dated: |2 —08.2024
Copy forwarded to the: -

i Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Sameer Bilal , Advocate

for information and necessary action.

o2
Assistant Registrar (L.P)

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (437 aé)q}g/RG/LP Dated| 2-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snobar Magbool
D/O Mohammad Magbool Bhat
R/O Stadium Colony, Tehsil & District Baramulla

vide notification No. 329 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-~
Assistagt“ﬁﬁ’gvistrar (L.P)
No: 25 23K — C/ CRG/LP Dated: | 208.2024 B
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2: Secretary, Bar Council of India, New Delhi. w o £ .

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla. .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Snobar Magbool, Advocate _

for information and necessary action.

>

Assistant Registrar (L.P)
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HIGH COU_Iv_lT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [42& D MRGILP  Dated:2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sameer Ahmad Shah
S/O Ali Mohd Shah

R/O Behi Bagh / Badami Bagh, Tehsil & District Kulgam

vide notification No. 328 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
-~
Assistant Regist

réllL.P)
No: 25/Y€~S 2 RGP Dated:| > .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi. .- ;

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam. _ '

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ :

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sameer Ahmad Shah, Advocate _
for information and necessary action.

......

d
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |939 & O)l/RGILP Dated: (2-68.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Faheem Masoud
S/O Syed Shahid Masoud ul Hassan Bukhar
R/0O Qazipora, Katipora, Tehsil Tangmarg, District Baramulla

vide notification No.326 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
7

Assistant Registrar (L.P)
21

No- 2SSl — €)- RG/LP Dated:|)—08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Syed Faheem Masoud, Advocate

for information and necessary action.

o

......

e
Assistant RegZﬁ:rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4Ye of 2904 IRG/LP  Dated:!)-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Urisa Jan
D/O Peer Mohammad Rafiq
R/O Igra Colony Batamaloo, Tehsil South Srinagar, District Srinagar

vide notification No. 350 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
i
Assistant Rlegistrar (L.P)
No: 25/62— /0 RG/LP Dated:|)—08.2024 e
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

D- CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Urisa Jan , Advocate .
for information and necessary action.

......

Assistant ReﬁZtrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 44| "{\J)cLEfRG/LP Dated:(,..08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Talib Hussain Plaisar
S/O Abdul Majid Plaisar

R/O Awoora, Mirmuqam Gujjarpati, Tehsil & District Kupwara

vide notification No. 333 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
nbliﬁ/
Assistant Registrar (L.P)

No: 3S5/7/—7) RGILP Dated:|2—08.2024
Copy forwarded to the: -

e Principal District and Sessions Judge,Kupwara.

2. Secretary, Bar Council of India, New Delhi. \

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ts Mr. Talib Hussain Plaisar, Advocate
for information and necessary action.

4

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:| /RG/LP Dated!)-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waris Ahmad Lone
S/O Nazir Ahmad Lone

R/O Peer Mohalla, H.No.26, W.No.6, Aishmuqam, Tehsil Pahalgam, District
Anantnag

vide notification No. 365 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order .
&: ﬁ//
Assistant Registrar (L.P)

No:>S |75t 45 RG/ILP Dated: | >-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Waris Ahmad Lone, Advocate

for information and necessary action.

i
Assistant Reg tn@éL.P)
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HIGH COUBT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \%gggﬁt Y2 l/RG/LP Dated{)-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Nazir Teli
D/O Kh Nazir Ahmad Teli

R/O Humlina, Naseembagh, Tehsil Sopore, District Baramulla

vide notification No.354 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

2z
Assistan lﬁ;istrar (L.P)
NoAS[ &L —9™> RGP Dated: 12-.08.2024 k-

Copy forwarded to the: -

(" Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. s o 2 .

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla. : _

8. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' : .

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Ms. Uzma Nazir Teli , Advocate .
for information and necessary action.

4

Assistant Registrar (L.P)
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 44y ”{) YD (/RG/LP Dated{2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Hamid
D/O Ab Hamid Khan
R/O Sheikhpora, Tehsil & District Budgam

vide notification No.353 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

e
Assistant R’Eistrar (L.P)

No: 3S19Y Do RG/LP Dated: ) .08.2024

Copy forwarded to the: -

s Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi. - _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam. _ _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . ;

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y ¢ Ms. Ulfat Hamid , Advocate _
for information and necessary action.

rd
Assistant é;g: r (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[%HS"f{;M/RG/LP Dated: .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Younis Ahad
S/O Ab Ahad Sheergojri
R/O Ahagam, Tehsil Keegam, District Shopian

vide notification No. 372 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
7

Assistant Registrar (L.P)

No: 322 rl4|| RG/LP Dated: |2-08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

9. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Shopian.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Younis Ahad, Advocate

for information and necessary action.

7
Assistant Registrar (L.P)

7/24
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\H U b el yy/ReLP Dated:2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yasir Nabi Rather

S/O Ghulam Nabi Rather

R/O Rather Mohalla Turkapora, Handwara, Tehsil Zachaldara, District
Kupwara

vide notification No. 371 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
15//
Assistant Registrar (L.P)
78

No:2SY>— IS5 RGP Dated:|2-08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y & Mr. Yasir Nabi Rather, Advocate

for information and necessary action.

7

Assistant Registrar (L.P)

Pk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:|94 7400 Y IRGILP Dated!)08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabassum Rahim
D/O Ab Rahim War

R/O Zoonipora, Sopore, Tehsil Bomai (Zaingeer), District Baramulla

vide notification No. 341 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
~
Assistant Régistrar (L.P)

No:283/4 N7 RG/LP Dated: 12-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla. -

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Ms. Tabassum Rahim , Advocate

...... for information and necessary action.

5

o
Assistaéﬁp;strar (L.P)
K-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ Sy g:gé ) DIRGILP Dated{2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Ahmad Dar
S/O Mohammad Shafi Dar
R/O Barbugh Imamsahib, Tehsil Barbugh, District Shopian

vide notification No. 375 of 2023/RG/LP dated 14.02.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
A

Assistant Registrar (L.P)

No: 3S)>% -3 RG/LP Dated: | 2-08.2024
Copy forwarded to the: -

3 I Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zubair Ahmad Dar, Advocate

for information and necessary action.

v
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ng‘qug Lo) {RG/LP  Dated} 2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Javaid Parimoo
S/O Javed Ahmed Parimoo

R/O H.No.89, Pamposh Colony, Natipora, Tehsil Chanapora, District
Srinagar

vide notification No. 1576 of 2021/RG/LP dated 17.12.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

No: 25336 — Y, RG/LP Dated:|) .08.2024 oL

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zubair Javaid Parimoo, Advocate

for information and necessary action.

>
Assistant Registrar (L.P)



106

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 9(5 5 d;)gi&RG/LP Dated] ) _.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Toufeeqa Bano
D/O Khazir Muhammad Wani
R/O Hamray, Pattan, Village Pethpora, Tehsil Pattan, District Baramulla

vide notification No.1586 of 2021/RG/LP dated 17.12.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

y E
‘E /

No: 3244 ~S O RG/LP Dated: [ 2—-08.2024

Copy forwarded to the: -

18 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

5 3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Toufeeqa Bano, Advocate
...... for information and necessary action.

o

r
Assistant Registrar (L.P)

—_—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |95 %L)Q/RG/LP Dated{2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nosheeba Farooq
D/O Farooq Ahmed Bhat
R/O Chattabal, Baghi Sunder Bala, Tehsil Srinagar South, District Srinagar

vide notification No.41 of 2022/RG/LP dated 23.02.2022 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
2l
Assistant Registrar (L.P)
No:3T)S7/—S /5 RGILP Dated:| 2—08.2024 By
Copy forwarded to the: -
i 8 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Srinagar. _

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. : !

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Nosheeba Farooq , Advocate _

for information and necessary action.

-
Assistant ngstrar (L.P)

-_—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lQIS}O{\\J)aZJRG/LP Dated(8..08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jameel Hussain Gillani
S/O Mohmmad Anwer Shah
R/O Paranpillan, Gillani Mohalla, Tehsil Uri, District Baramulla

vide notification No.1069 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
7
Assist&%' lﬁ;istrar (L.P)
No:3S>S 7 (QH RG/LP Dated: [ 1-08.2024 i
Copy forwarded to the: -
) Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla. _

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Jameel Hussain Gillani, Advocate

for information and necessary action.

Assistant Regﬁar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No: | o) l;IRGILP Dated{) .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangeer Hassan
S/O Gulam Hassan Dar
R/O Pehlipora Safapora, Tehsil Lar, District Ganderbal

vide notification No.1067 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
’d

Assistant Registrar (L.P)

No:2SX4S_ 72 RG/LP Dated:|}.08.2024

Copy forwarded to the: -

115 Principal District and Sessions Judge, Ganderbal.
2: Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y ¢ Mr. Jahangeer Hassan , Advocate
for information and necessary action.

P
Assistant Re;E)trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ CY 4039%G/LP Dated{).08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Ashraf Bhat
S/O Mohammad Ashraf Bhat
R/O Palapora, Noorbagh, Eidgah, Srinagar

vide notification No.1089 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of rovisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
~
Assistant Jigist

rar (L.P)
No:3SY7l4 &)~ RG/LP Dated: | L-08.2024 @‘i
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.

2; Secretary, Bar Council of India, New Delhi. -

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Srinagar. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Muzamil Ashraf Bhat , Advocate
for information and necessary action.

/o
Assistant &;iﬁ:ar (L.P)
P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [T G{\}jyﬂRG/LP Dated|) .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Bashir
D/O Bashir Ahmad Khan
R/O Bagh-I-Mehtab, Tehsil Bagh-I-Mehtab, District Srinagar

vide notification No.1108 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
d
Assista gistrar (L.P)
NoRSY&2 90 RG/LP Dated:|)—08.2024 QL
Copy forwarded to the: -
jlF Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehak Bashir , Advocate _
for information and necessary action.

7~
Assistan R:Si:trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\9.5€ A))@}QRG/LP Dated{>.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Saleem

S/O Ghulam Mohammad

R/O Charar-i-Sharief, Alamdar Colony, Phase-II, Teshil Charar-i-Sharief,
District Budgam

vide notification No.1107 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
e
Assistant Registrar (L.P)

No: 25399 ) RGP Dated:|1~08.2024

Copy forwarded to the: -

B Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Saleem, Advocate

for information and necessary action.

......

- o
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (945 75’())/%RG/LP Dated} 2-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mohaddisah
D/O Syed Igbal
R/O Hassanabad, Rainawari, Tehsil & District Srinagar

vide notification No.1105 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant ng;strar (L.P)

No:35>9% 20 C RG/LP Dated: | 2-08.2024 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. _

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar. _

8. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mohaddisah, Advocate

for information and necessary action.

......

57
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:(9CK c’a‘(\u)o),g/RG/LP Dated; .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Kamil Nazir
S/O Nazir Ahmad Mir
R/O Ranipora Tehsil Shangus, District Anantnag

vide notification No. 1103 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

ﬁ g/ L]

No: 2C20L —|| RGILP Dated: | )-08.2024

Copy forwarded to the: -

s Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

\4.  President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mir Kamil Nazir, Advocate

for information and necessary action.

By Order

------

o
Assistant Registrar (L.P)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (9 gﬂi )o)IRGILP Dated{®.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mumtaz Hussain
S/O Ghulam Hussain

R/O Sultandaki, Syed Mohalla, Tehsil Uri, District Baramulla

vide notification No. 1117 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

No: 352()— / C]2 RG/LP Dated:|2—.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mumtaz Hussain , Advocate

for information and necessary action.

By Order

o

-
Assistant Registrar (L.P)

LS

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[qhech)o Y /RGP Dated:\2.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naushee Mushtaq
D/O Mushtaq Ahmad Ganie
R/O Hanji Danter, Mohalla Ali Bhat, Tehsil & District Anantnag

vide notification No. 1123 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
~ i
Assistant Registrar (L.P)

No:S2%% 2L RG/LP Dated:\)—08.2024 @_ﬁ‘(——

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

F & Ms. Naushee Mushtaq , Advocate

for information and necessary action.

-
Assistal‘%ﬁ@’istrar (L.P)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4k ehd=2Y /RG/LP Dated:%:08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Peerzada Anees Ul Haq Naq
S/O Peerzada Rafiq Ahmad Naq
R/O Karimabad, Tehsil & District Pulwama

vide notification No. 1145 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ‘
o
Assistan R'B;istrar (L.P)

No: 25207 —Ysl RGILP Dated:|)~08.2024 X

Copy forwarded to the: -

Principal District and Sessions Judge, Pulwama.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Pulwama. _

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Peerzada Anees Ul Haq Naq, Advocate

for information and necessary action.

O J8 <o Lo

o

......

g
Assistant lét;’:ﬁ:ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 116> {2 S /RGILP Dated\\-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Romaan Majeed Sheikh
S/O Abdul Majeed Sheikh

R/O Rakhshalina, Taingan, Tehsil B.K. Pora, District Budgam

vide notification No. 1161 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
/
Assistant Registrar (L.P)
No: 3SUoC— 1\ RGP Dated: |2-08.2024 @i{
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.

% 8 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Romaan Majeed Sheikh, Advocate
...... for information and necessary action.

s
Assistant Registrar (L.P)

4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |43 chyoly /RG/LP Dated{1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Raja Mohammad Muneeb Bhat
S/O Mohammad Ayoub Bhat

R/O Khrewan, Lassipora, Muqdum Mohalla, Tehsil Qaimoh, District Kulgam

vide notification No. 1162 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

s
Assistant Kgistrar (L.P)
No: 25Uy _ |9 RG/LP Dated: | 08.2024
Copy forwarded to the: -

s Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Raja Mohammad Muneeb Bhat, Advocate

for information and necessary action.

......

rd
Assistant Registrar (L.P)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 2164 edpY /RGILP Dated:1-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Razia Shafi
D/O Mohammad Shafi Sofi
R/O Makhdoompora, Nowshera, Tehsil & District Srinagar

vide notification No. 1165 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)
No: 28 436% RG/LP Dated:1)—08.2024 @_é
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Razia Shafi, Advocate
for information and necessary action.

......

e
Assistant RegiStrar (L.P)

..--""""’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \4 &S ehd )y /RGILP Dated\2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Injeera Khursheed
D/O Khursheed Ahmad Rather
R/O Wagam, Tehsil Chadoora, District Budgam

vide notification No. 1064 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/4
Assistant %::/gistrar (L.P)

No:3S Y24 L RGP Dated:|)~08.2024
Copy forwarded to the: -

L Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam. _

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T- Ms. Injeera Khursheed, Advocate

for information and necessary action.

A
Assistant Rég':strar (L.P)

/-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | %bbel) oY /RGILP Dated:11-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Yaseen
D/O Mohammad Yaseen Sadiq
R/O Ward No.12, Mohalla Kaloosa, Tehsil & District Bandipora

vide notification No. 1163 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)
No: 25 427— 4§ RG/LP Dated: [ )08.2024 @_"é
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rabiya Yaseen , Advocate

for information and necessary action.

o
Assistant Regﬁ’)strar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\467 ) 634y /RG/LP Dated:2.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Ali Tarry
S/O Ali Mohd Tarry

R/O Shalagam, Mazar Mohalla, Tehsil Bijbehara, District Anantnag

vide notification No. 1030 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

No: 2§ G4 —S Y RGILP Dated: | )—08.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag. '

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . .
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Danish Ali Tarry, Advocate -
for information and necessary action.

......

ot
Assistant/ Registrar (L.P)

Pras
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 135&%1 Y IRG/LP Dated:(1-68.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hashim Majeed Shah
S/O Abdul Majeed Shah

R/O New Colony Palpora, Noorbagh, Tehsil Eidgah, District Srinagar

vide notification No. 1053 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

No: 354 (5— L RG/LP Dated:\ -08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. '

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association,Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Hashim Majeed Shah, Advocate
for information and necessary action.

2

......

v
Assistant Reg'D;rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 469 ¢h) ) /RGILP  Dated:(2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Hamid Rather
S/O Abdul Hamid Rather
R/O Sangas, Tehsil & District Kulgam

vide notification No. 997 of 2023/RG/LP dated 31.05.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)

No: 35U UKD RG/LP Dated: [) .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aaqib Hamid Rather, Advocate

for information and necessary action.

Assistan&gg;rar (L.P)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 470 A)o)k /RGILP Dated:\1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayaz Ul Mushtaq Bhat
S/O Mushtaq Ahmad Bhat
R/O Bagoo Rampora, Tehsil Tullmulla, District Ganderbal

vide notification No. 999 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

d

Assistant Registrar (L.P)
No: 254 73-%0 RGP Dated:\)—-08.2024

Copy forwarded to the: -

il Principal District and Sessions Judge,Ganderbal.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T Mr. Ayaz Ul Mushtaq Bhat, Advocate
for information and necessary action.

ol
Assistant(l%::gﬁ:'ar (L.P)

g

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196 1)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No A1 (el /RGILP Dated!) .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aaliya Ali
D/O Ali Mohamad Bhat
R/O New Colony bulbul Bagh Barzulla, Tehsil & District Srinagar

vide notification No.1001 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order M
Assistdnt Régistrar (L.P)

No: XS Y%) YK RGP Dated:|)~08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. ‘

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - ]
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Ms. Aaliya Ali, Advocate _
for information and necessary action.

/ '
Assistant Registrar (L.P)

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: | 971> :gb) g)&/RG/LP Datedi ) -08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Ayaz
D/O Mohammad Ayaz Wani

R/O Firdousabad, Batamaloo, Tehsil & District Srinagar

vide notification No. 1016 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
>~
Assistant Registrar (L.P)

No: 2589 — ST RG/LP Dated: (~08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Ayaz, Advocate

for information and necessary action.

-
Assistanéﬁgs/trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\ 97 ) Y/RG/LP Dated>-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shafqat Nabi Badana
D/O Gulam Nabi Badana
R/O Hafthrada, Hachmarg, Tehsil Ramhal, District Kupwara

vide notification No. 1204 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
2
Assistant Registrar (L.P)
No: 285796 ~Sp2 RG/LP  Dated: ()-08.2024 Uil
Copy forwarded to the: -
1 Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Ms. Shafgat Nabi Badana, Advocate

for information and necessary action.

......

o
Assistant Regﬁt’;‘ar (L.P)

G
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (474 ah).)4 /RG/LP Dated:2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Javaid
S/0O Javaid Ahmad Bhat
R/O Batpora, Safapora, Tehsil Lal, District Ganderbal

vide notification No. 1205 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
v :
Assista&ﬁ@’i’strar (L.P)
No: }5@!5 — [ RG/LP Dated:()—.08.2024 @
Copy forwarded to the: -
I Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sahil Javaid , Advocate

for information and necessary action.

-
Assistan&z;o:rar (L.P)

------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:|A75 )04 /RGILP Dated:2.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Syed Suhaiba Mushtaq Geelani
D/O Syed Mushtaq Ahmad Geelani
R/O Zamalgam, Batagund, Agnoo, Tehsil Dooru, District Anantnag

vide notification No. 1206 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
e
Assistant Rggistrar (L.P)
No: 858 1>—/ C} RG/LP Dated: (1)—08.2024 YL
Copy forwarded to the: -
1 Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag. _
B CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Syed Suhaiba Mushtaq Geelani , Advocate

for information and necessary action.

-
Assistanl&ggﬁrar (L.P)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |2476 4004 IRGILP Dated:().08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Roveal Murtaza
S/O Mujeeb Ur Rahman
R/O Gulshan Abad , Sarnal, Tehsil & District Anantnag

vide notification No. 1218 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
rd
Assistant Registrar (L.P)

No: 25C)0-0% RG/LP Dated: ()—08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

4 Secretary, Bar Council of India, New Delhi. _

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Mr. Syed Roveal Murtaza , Advocate

for information and necessary action.

v
Assistaéﬁg:strar (L.P)
¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (97Dl IRGILP Dated:|)-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shah Baizah Yaseen
D/O Mohd Yasin Shah
R/O Nawab Bazar, Shah Mohalla, Tehsil & District Srinagar

vide notification No. 1220 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
&
Assistant Registrar (L.P)
No: 355293 RG/LP Dated: | 2-08.2024 723
Copy forwarded to the: -
(6 Principal District and Sessions Judge, Srinagar.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Srinagar. ‘
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. '
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T- Ms. Shah Baizah Yaseen , Advocate
for information and necessary action.

o

Assistant Registrar (L.P)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: | 9,]5:4?] )M IRG/LP  Dated:(2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Yaseen

S/O Mohammad Yaseen Tantray

R/O Baghat-i-Kanipora, Tehsil B.K.Pora, District Budgam

vide notification No. 1223 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
#
Assistdant Registrar (L.P)

No: 3553 -YY RGP Dated: (2—08.2024
Copy forwarded to the: -

15 Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi. : ]
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam. _ .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ \

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shahid Yaseen, Advocate

for information and necessary action.

-
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 479 4004y IRGILP  Datedl)-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahooda Nabi
D/O Gh. Nabi Dar
R/0O Haihama Payerpora, Tehsil & District Kupwara

vide notification No. 1227 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

No: 23584 -S XL Ra/LP Dated: (1082024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3! Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 8 Ms. Tahooda Nabi , Advocate

for information and necessary action.

8
Assistaéﬁ@strar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:i %& & b XDYRG/LP  Dated:\1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Jan
D/O Ali Mohammad Bhat
R/O Qazi Pora, Check Mohalla, Tehsil Chadoora, District Budgam

vide notification No. 1239 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-

Assistant Rggistrar (L.P)

No:35S6%~175 RG/LP Dated:\)-08.2024
Copy forwarded to the: -

i Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam. ' :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' ;
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Ulfat Jan, Advocate ‘
for information and necessary action.

~
Assistan Reg;rar (L.P)

—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4&\ eAsU/RGILP Dated:|3:08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zainab Nazir
D/O Nazir Ahmad
R/O Naseem Bagh, Malla Bagh, Tehsil Eidgah, District Srinagar

vide notification No. 1258 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
~
Assistant Registrar (L.P)
No: 35S 76 —RY RG/LP Dated: | ) .08.2024 @ﬂ,‘ﬁ/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. _ _

4, President, J&K High Court Bar Association, Srlnage_ar, ;

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _

Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

V5 Ms. Zainab Nazir, Advocate _

for information and necessary action.

152

7
Assistant Re§:trar (L.P)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: L\A&S kD DWRGILP Dated|2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Maqbool
S/O Mohd Magbool Naik
R/O Babapora, Zainapora, Tehsil Zainapora, District Shopian

vide notification No. 1263 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

No: 25 C&5S—9)RG/ILP Dated:|)—08.2024
Copy forwarded to the: -

By Order

5 Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi. _
I Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Shopian. ,

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Zahid Maqgbool, Advocate

for information and necessary action.

......

L
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \0\%&%)0%( /IRG/LP Dated:\1-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Gani Mir
S/0O Ab Gani Mir

R/O Goripora Bomai, Tehsil Zainreer, District Baramulla
vide notification No. 1054 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

/

No:2SS 4% —6/0 RGILP  Dated: | 2-08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi. _

<3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Ishfaq Gani Mir, Advocate

for information and necessary action.

e

Assistan&;:ﬁ:trar (L.P)
P
.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1A% ch 224 /RG/LP Dated: (2-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh Rasool Mir
S/O Ab Gani Mir
R/O H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar

vide notification N0.916 dated 22.11.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
7

Assistant Registrar (L.P)
No:3xShol— ©] RGP Dated: [2-.08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gh Rasool Mir , Advocate

for information and necessary action.

e
Assistajt%:é;;trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\ QRS <R aY/RGILP Dated:12.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zarakshah
D/O Mohammad Yousuf Bhat
R/O Kirmani Abad Lawaypora, Gundhasi Bhat, Tehsil Shalteng, District

Srinagar
vide notification No.382 of 2023/RG/LP dated 14.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

MJ/

NoRSE LG 1) RG/LP Dated: | %.08.2024
Copy forwarded to the: -

1L, Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zarakshah, Advocate
for information and necessary action.

%
Assistant l%;i’sq:ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ AR b ARDYRG/LP Dated:\208.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aamir Ahmad

S/0O Parvaiz Ahmad

R/O Serch Chowdary Bagh, Tehsil & District Ganderbal

vide notification No.61 of 2023/RG/LP dated 10.02.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
4
Assistant egistiﬁl(&[:P)

No:3S E12—%0p RG/LP Dated:\2 .08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2 Secretary, Bar Council of India, New Delhi. _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aamir Ahmad, Advocate

for information and necessary action.

b |

~d
Assistant Re&_s’trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {4 ¢ ak) H4/RG/LP Dated:|.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pinar Ahmad Wani
S/O Nazir Ahmad Wani
R/O Mongwal Pora, Qaziabad, District Kupwara

vide notification No.723 dated 19.09.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order M
'
Assistant Regist

rar (L.P)
No: RS ES1—K RG/ILP Dated: |.08.2024 @/
Copy forwarded to the: -
1L Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kupwara. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ :
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Pinar Ahmad Wani, Advocate
for information and necessary action.

-

Assistant Regg:rar (L.P)

Zis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | A8& b0l /RGILP  Dated:I2.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmed
S/O Abdul Rahim Pedihar
R/O Surranga Neel, Tehsil Banihal, District Ramban

vide notification No.1204 dated 10.01.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
4

Assistant Registrar (L.P)

No: 28690-17 RG/ILP Dated:| > .08.2024
Copy forwarded to the: -

i |z Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shabir Ahmed, Advocate

for information and necessary action.

‘-
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 4% <k 4 /RG/LP Dated:\.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Dev Singh
S/O Sansar Singh

R/O Ward No.7, Ramnagar, District Udhampur
vide notification No.497 dated 10.07.2018 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
/

ar (L.P)
No: 2.CAA% 768 RGP Dated:|> .08.2024 @
Copy forwarded to the: -
I Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Pawan Dev Singh, Advocate

for information and necessary action.

Assista&;gi‘sftrar (L.P)

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

Mr. Syed Tajamul Ali
S/O Mohd Yousuf
R/O Syedabad Hygam, Tehsil Khoie Sopore, District Baramulla

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 996 ehd QYRGILP Dated:| 2.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

vide notification No.775 dated 30.12.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No:2S 706—[l RGP Dated:| .08.2024

By Order

v
Assista%r a:gistrar (L.P)

Copy forwarded to the: -

1:
2.
3.

4.
5

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Syed Tajamul Ali, Advocate

for information and necessary action.

i
Assistant Rzgi/strar (L.P)

LS
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | A4142DY IRGILP  Dated:(X.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Manik Raina
S/O Mangat Ram Sharma
R/O Ward No.3, H.No.74, Tehsil Sunderbani, District Rajouri

vide notification No.1684 dated 30.03.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
-
Assistant Registrar (L.P)
No:2S7/)-D(> RG/LP Dated: | >.08.2024 s haS
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi. .
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Manik Raina, Advocate

for information and necessary action.

oooooo

v
Assistant Rl/istrar (L.P)

8
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | GWOKBCJ\D%)L{RG/LP Dated:| X.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Shabir Hussain
S/O Syed Gh. Mohi Ud Din Bukhari
R/O Peer Mohalla Pattan, Tehsil Kreeri, District Baramulla

vide notification No.545 dated 02.08.2016 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
o

Assistant Registrar (L.P)

No: 2S5 7045 -25 RG/LP Dated:( 3 .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Syed Shabir Hussain, Advocate

for information and necessary action.

'

Assistant' Registrar (L.P)

.-—"""",J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 494 o 2 DYRG/LP Dated:|>.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhat Qaysar Sultan Mugli
S/O Mohd Sultan Bhat
R/O Checkpora-103, Rakhi Lajurah, Tehsil & District Pulwama

vide notification No0.1370 of 2021/RG dated 17.11.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order o

-
Assistant Registrar (L.P)

No: 3 73L-Lr) RGP Dated:|3 .08.2024
Copy forwarded to the: -

5 Principal District and Sessions Judge, Pulwama.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

& Mr. Bhat Qaysar Sultan Mugli, Advocate

for information and necessary action.

R
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [AAS§ A2 WRG/LP Dated:| 208.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Mushtaq Lone
S/O Mushtaqg Ahmad Lone
R/O Batapora, Khanda, Tehsil B.K. Pora, District Budgam

vide notification No.1231 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
v

Assistant Reégistrar (L.P)
No:2S 70357 RGP Dated:(>.08.2024

Copy forwarded to the: -

1; Principal District and Sessions Judge, Budgam.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Tahir Mushtaq Lone , Advocate

for information and necessary action.

o
Assistant' Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ 492 A >DURGILP  Dated: 08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Mir
S/O Abdul Ahad Mir
R/O Shadipora, Sumbal, Tehsil Sonawari, District Bandipora

vide notification No.508 dated 13.10.2014 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

i R g. 2( P)

No: 28 73/-)7 RGP Dated:|>.08.2024

Copy forwarded to the: -

i1y Principal District and Sessions Judge, Bandipora

2. Secretary, Bar Council of India, New Delhi.

G 3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shabir Ahmad Mir, Advocate

for information and necessary action.

......

i
Assistant Re’ggtrar (L.P)

o<

——



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1% el 3 QYRG/LP Dated51.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Sharma
D/O Ravi Kumar
R/O H.No.44, W.No.15, Shakil Nagar Dhar Road, Udhampur

vide notification No.1572 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assista t&'sg’?&?ar/@.l’)
No2XYX|-2] RGP Dated: F.08.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Vaishali Sharma .. ., Advocate
...... for information and necessary action.

Assistleyz’lfgistrar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\ N2 al S OU/RGILP Dated:s]| .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pallvi Prasher
D/O Rameshwar Sharma
R/O V.P.O Roun Domail, Ward No.1, Tehsil & District Udhampur

vide notification No.1531 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Z“
be
Assistant Registrar (L.P)

No: 3}33,&—‘_1& RG/LP Dated: - .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ’

1. Ms. Pallvi Prasher ngh, Advocate

...... for information and necessary action.

Assista:é{iistrar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | 194\4 ak s 24/RG/LP  Dated®] .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Manhas

S/O Sudershan Kumar

R/O Sharerna Kalam, Tehsil & District Doda

vide notification No.1584 of 2021/RG dated 18.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

Assistawgistrar (L.P)
No: x4 LE-8S> RGP Dated: F .08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Sachin Manhas, Advocate

...... for information and necessary action.

ﬂws@vz/’”‘

Assistant Registrar (L.P)
L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (74§ <L) MURGILP Dated: 7-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Bhagat
S/O Lal Chand Bhagat
R/O Hazuri Bagh, Bohri, District Jammu

vide notification No.165 dated 18.06.2019 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ﬁd‘/

Assistant Registrar (L.P)

No: X2Yc2 —fo RG/LP Dated: < .08.2024

Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Sandeep Bhagat, Advocate

...... for information and necessary action.

hane—
Assistant Registrar (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:[ 7 ¢ (hof »MIRG/LP Dated: F-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Piyush Khajuria
S/O Sudershan Khajuria
R/0 219, Extn Janipur Colony, Tehsil & District Jammu

vide notification No.105 of 2022/RG/LP dated 24.02.2022 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Z

Assistantﬁtrar (L.P)
No: Zﬁ,gét.- 67 RG/LP Dated:7}—.08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T. Mr. Piyush Khajuria, Advocate

...... for information and necessary action. ﬂd

Assistant Registrar (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 797 DLU),-)QRG/LP Dated: -} .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Supriya Gandotra
D/O Ashwani Ganotra
R/O Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri

vide notification No.1583 of 2021/RG dated 17.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Z-ﬁbe:./
Assistant\ﬁstrar (L.P)
No: 23X YAS-72 RG/LP Dated:- .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 A Ms. Supriya Gandotra, Advocate

...... for information and necessary action.

Pshe—

Assistant \Rj{gis/trar (L.P)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No{19% ek SWRG/LP  Dated: F.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Abrol

D/O Sanjeev Abrol

R/O H.No.33, Ward No. 5, Tehsil Chenani, District Udhampur

vide notification No.110 of 2022/RG/LP dated 24.02.2022 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Assistant Registrar (L.P)
No: 3247y 50 RG/LP Dated: 3-.08.2024 Vi

Copy forwarded to the: -

By Order

i Principal District and Sessions Judge, Udhampur.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadmg on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y 8 Ms. Neha Abrol, Advocate

...... for information and necessary action.

%L/’/
Assistant Registrar (L.P)

U




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

Nok1 29, aby QM/RG/LP Dated: 7-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratibha Sharma
D/O Satya Paul Sharma
R/O W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil Jammu-

North, District Jammu

vide notification No.1074 dated 10.01.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and
antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistantﬁtrar (L.P)
No: %% Q g(—-gé RG/LP Dated: 2)-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

T Ms. Pratibha Sharma, Advocate
Assistant liii%f)

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (&0 =43 YRG/LP  Dated: 7-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivdev Singh Saini
S/O Kuldip Singh Saini
R/O Kool Kalan, P/O Arnia, District Jammu

vide notification No.1212 dated 10.01.2020 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan;{fe/gi;nn%.P)

No: 220 82-9U RG/LP Dated: =7-.08.2024

Copy forwarded to the: -

ik Principal District and Sessions Judge, Jammu.

2.  Secretary, Bar Council of India, New Delhi.

3./' Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
MJ/'

7.  Mr. Shivdev Singh Saini, Advocate
...... for information and necessary action.
Assistant \Rﬁ/istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:(&ao glggg, /RG/LP Dated:~.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Raina
S/0 Kundan Lal
R/O Badyal Brahamana Basti, Prem Nagar, Tehsil R.S. Pura, District Jammu

vide notification No0.1237 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant‘ﬁfst%r(L.P)
No: 5 5 (_-[ 95— So).RG/LP Dated: 2:.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sachin Raina, Advocate

...... for information and necessary action.

?’75/
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ]%c}%hﬁ/RG/LP Dated: #+.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ismail Zargar
S/O Abdul Ahad Zargar
R/O Pattan, Zargar Mohalla, District Baramulla

vide notification No.1509 of 2021/RG/LP dated 16.12.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order dl
she_—
Assistant Registrar (L.P)

No:32882 [N . RG/LP Dated:—}- .08.2024

Copy forwarded to the: -

1L Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

& President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7 Mr. Mohd Ismail Zargar, Advocate
...... for information and necessary action.
Assistant Rﬁ;gitrar (L.P)
L ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |&6%, ed 2y /RG/LP Dated: =p08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Mushtaq
S/O Mohd Mushtaq
R/O H.No.519, New Plot, near Masjid, Jammu
vide notification No.1576 of 2021/RG/LP dated 17.12.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assista ntie}gi%ﬁ{(L.P)

No: & 281 2-)p RG/LP Dated: 1.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sahil Mushtaq, Advocate

...... for information and necessary action.

Assistant ls{jfl/;l‘%.f’)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {&al- ek yf/RG/LP Dated={ .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Qadeer Ahmed
S/O Mir Hussain
R/O Bhata Dhurian, Tehsil Mendhar, District Poonch

vide notification No.1532 of 2021/RG/LP dated 17.12.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Assistant Re%ra'r (L.P)

By Order
No: 32.82/—>] RG/LP Dated: 2 .08.2024 u(/
Copy forwarded to the: -

il Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

/3 Mr. Qadeer Ahmed, Advocate

...... for information and necessary action.

Assista ntLMJ‘isj‘a r (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (%08 Ay /RG/LP Dated.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyoti Chowdhary
D/O Madan Lal
R/O Lower Thathar, Ban Talab, Tehsil Jammu North, District, Jammu

vide notification No.1491 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistar:%egs rar (L.P)
No: 22852 R .2 CRG/LP Dated: 7—.08.2024

Copy forwarded to the: -

Ts Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
Qﬂ%e:,/

7. Ms. Jyoti Chowdhary, Advocate
...... for information and necessary action.
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:1@ob-chda yRGILP Dated: 3-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar

S/O Roshan Lal

R/0O Kandna Tagood, Mughalmaidan, District Kishtwar

vide notification No.1360 of 2021/RG dated 17.11.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Z) V
Assistant Registrar (L.P)
No:2 8L ...E{ 2 RG/LP Dated: <~.08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Sandeep Kumar, Advocate

...... for information and necessary action.

he—"

Assistan:j;eg/istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [Re7-cA)24RG/LP Dated:=.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Gupta
D/O Sham Lal Gupta
R/0O H.No.1729, Sector 4, Shivaji Chowk, Nanak Nagar, Jammu

vide notification No.1089 of 2021/RG/LP dated 14.09.2021 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Mg/
Assistant lZgistrar (L.P)
No: Sgggg_g;RG/LP Dated: ~—7-.08.2024 w

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Preeti Gupta, Advocate

...... for information and necessary action.

Prshe—

Assistant R!ejiﬂ' (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nod &o% el > DL/RG/LP Dated: 4-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaypal Singh
S/O Bhagat Singh
R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District Jammu

vide notification No.736 of 2021/RG/LP dated 12.08.2021 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assistant/?/egistrar (L.P)
No: 22 TS Lo RG/LP Dated: ~2.08.2024

Copy forwarded to the: -

T Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

. Mr. Ajaypal Singh, Advocate

...... for information and necessary action.

he—

Assistant l‘"\jﬁrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:L%ﬁ_aE&)gRG/LP Dated: F.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Ali
S/O Mushtaq Ahmad
R/O Lassana, Tehsil Surankote, District Poonch

vide notification No.125 dated 07.04.217 for a period of one year has been
extended till 31.12.2025 subject to the verification of his/her Certificates/LL.B
Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

: Assistan‘tﬁi;}mhl’)
No: R S((— & RG/LP Dated: J-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

ﬁﬁrssident, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B6: Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Shoket Ali, Advocate

...... for information and necessary action.

g~

Assistant R‘ej-i:t/rar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (&I g-iz%{ /RG/LP Dated: -08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ravi Kumar Damathia
S/O Subash Chander
R/0O H.No.1, Ward No.1, Village Ramgarh, Tehsil Ramgarh, District Samba

vide notification No.1150 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant Registrar (L.P)
No: 23254 % 1C RG/LP Dated: 7 _.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

o Mr. Ravi Kumar Damathia, Advocate

...... for information and necessary action.

frty e

Assistant Rfi’st;lr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (% [\ eb2 4 /RG/LP Dated:.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ravinder Kumar
S/O Isher Dass
R/O Village Kanthal, Tehsil Bani, District Kathua

vide notification No.1151 of 2023/RG/LP datd 03.06.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

- Assistant Registrar (L.P)
No: A28 76 —R% RG/LP Dated: —-.08.2024

Copy forwarded to the: -

i Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

r i Mr. Ravinder Kumar, Advocate

...... for information and necessary action.

ce—

Assistant I:;fﬁr (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:| &y ek 2 (YRG/LP  Dated:}-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aujlaan Hamid
S/O Hamidullah Wani
R/O Kharpura Nagam, Tehsil Ramban, District Ramban

vide notification No.976 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ;

By Order QM
he

Assistant Registrar (L.P)
No: ¥LS%Y—49| RG/ILP Dated: 7-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Aujlaan Hamid, Advocate

...... for information and necessary action.

he—
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [&(> %}a}&/RG/LP Dated: ¥.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abrar Ahmed
S/O Abdul Qayoom
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No.969 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistan%egistrar (L.P)
No::2S ) . €20 RG/LP Dated: =}-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

=, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Abrar Ahmed, Advocate

...... for information and necessary action.

foobez—

Assistant Rjﬁisﬁar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: &1l of > oXY/RG/LP Dated}-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arfan Ahmed

S/O Abdul Hamid

R/O Vilage Swari, Tehsil Koteranka, District Rajouri

vide notification No.970 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order 0;«)
_ he
Assistant Registrar (L.P)
No: 2 (no/—&F RG/LP Dated: —.08.2024

Copy forwarded to the: -

s Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Arfan Ahmed, Advocate
...... for information and necessary action.

Drishe—

Assistant Ristrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {%1C ggum/RG/LP Dated: <+08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Agam Gandotra
S/0O Kamal Gandotra
R/O EP 878, Jullaka Mohalla, Jammu

vide notification No.973 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order A’S
he—
Assistant Hegistrar (L.P)
No:3XA1h-NN_ RG/LP Dated: 7] .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Agam Gandotra, Advocate

...... for information and necessary action.

e

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (&6 dpaly /RGILP Dated:3-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anirudh Gupta
S/O Anil Gupta
R/O H.No.16, Gali Sardwara Wali, Chowk Chabutra, Jammu

vide notification No.975 of 2023 dated 31.05.2023 for a period of one year has
been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order ﬁh‘
he

Assistarj{}lﬁistrar (L.P)
No: XXM -20  RG/LP Dated: 7 .08.2024 '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Anirudh Gupta, Advocate

...... for information and necessary action.

Poshe—
Assistant\j?/egistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (%17 o> W/RG/LP Dated:7-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Annu Devi
D/O Ashok Kumar Thaker
R/0O Village Bhagwah (Dhanan), Tehsil Bhagwah, District Doda

vide notification No.981 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I

Assistant l?}eic;istrar (L.P)
No:23(sx | -X7 RG/LP Dated: F .08.2024 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Ms. Annu Devi, Advocate

...... for information and necessary action.

ASSiStal’l/}Zﬂ @s%{(L.P)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:mg,_a{aM/RG/LP Dated:<.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Devi
D/O Ravinder Lal
R/O Ward No.65, Upper Barnai, Tehsil Jammu North, District Jammu

vide notification No.982 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Assistan:j‘egjtrar (L.P)
No:2363%-4S  RG/LP Dated:F .08.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
8- CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
| the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Devi, Advocate
...... for information and necessary action.

™

Z—

Assistant Rﬁ;s/trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{ &14 gle)olh./RG/LP Dated: }-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adnan Ahmad Bhat
S/O Nayaz Ahmad Bhat
R/O Seri, Tehsil & District Ramban

vide notification N0.983 of 2023/RG/LP dated 31.05.2023 for a period of one year
has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Qwh(y
Assistantﬁistrar (L.P)

No:236YL_C> RG/LP Dated: *J .08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ts Mr. Adnan Ahmad Bhat, Advocate

...... for information and necessary action.

Jrshe

Assistant P:iis;‘ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \%M,MG/LP DatedJ-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shantam Gupta
S/0O Lt. Suresh Gupta
R/O H.No.92, Partap Garh, Kanak Mandi, Jammu

vide notification No.1170 of 2023 of 2023/RG/LP dated 03.06.2023 for a period of
one year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order W
Assistanﬁtrar (L.P)
No: 22(682-6¢6  RG/LP Dated: - .08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Shantam Gupta, Advocate

...... for information and necessary action.

Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | &> #{36)4. /RGILP Dated:F.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shannu Charak
D/O Joginder Singh
R/0O 222, Ward No.01, Laswara, Tehsil Bishnah, District Jammu

vide notification No.1174 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Asswtanﬁstrar (L.P)
No: 236K 1 RG/LP Dated: J-.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh Srinagar for uploadlrig on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Shannu Charak, Advocate

...... for information and necessary action.

gty —

Assistant Rjiis/trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1832 «{2s)4. IRGILP Dated:7~08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saiqa Naqvi
D/O Athar Kazm Naqvi
R/0O H.No.222, Old Janipur near Park Patoli Morh, Jammu

vide notification No.1189 of 2023/RG/LP dated 05.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order
Dore—
Assistant Registrar (L.P)

No: XXK11—1% RG/LP Dated: J—.08.2024 t/L/

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saiqa Naqvi, Advocate

...... for information and necessary action.

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:(£>3 ggm. /RG/LP Dated: +.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumit Sharma
S/O Ram Lal Sharma
R/0 Village Bhajwal, P.O Sunder Bani, Tehsil Sunder Bani, District Rajouri

vide notification No.1151 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an

~Advocate is ordered there before.

By Order

frie——

Assistant Registrar (L.P)
No: 33819-%A RG/LP Dated: 3~ .08.2024 2/
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sumit Sharma, Advocate

...... for information and necessary action.

ﬂwﬂwy
Assistantﬁstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (&Y oh2)4. IRG/LP Dated:"F.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikaz Ahmed Malik
S/O Tariq Mehmood Malik
R/O Behramgalla, Tehsil Surankote, District Poonch

vide notification No.1247 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ﬁM
hee

Assistant Registrar (L.P)

No: 336%7)-42 RG/LP Dated: —.08.2024 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vikaz Ahmed Malik, Advocate

...... for information and necessary action.

Dshe—
Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [§>€ c_{;;% /RG/LP Dated:}~ .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijayant Joshi
S/O Naresh Pal Joshi
R/O H.No.377, Anand Vihar, Patta Bohri, Talab Tillo, Jammu

vide notification No.1243 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assistant \I/l@ar (L.P)
No: 33649Y 7006 RG/LP Dated: ]—.08.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Vijayant Joshi, Advocate

...... for information and necessary action. ﬂ%

Assistant Registrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [&3.( dDWY/RGILP Dated:F .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Khajuria
S/O Naresh Khajuria
R/O H.No.33, Bathindi Morh, Satellite Colony, Jammu

vide notification No.1248 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

Assistantﬁfl%‘m
No: 3ol — T— RG/LP Dated: -]-.08.2024
Copy forwarded to the: -

1; Principal District and Sessions Judge Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Vishal Khajuria, Advocate

...... for information and necessary action.

Assistant :Zeistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NoA%NS kb ly /RG/LP  Dated:5.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiya Parveen
D/O Fida Hussain Butt

R/O Pochhal, Tehsil & District Kishtwar

vide notification No.1088 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order Lﬁ
h

Assistant R ggt;lr (L.P)
No: 337 0%—|S RG/LP Dated: J-.08.2024 vg/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

8, CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 ¢ Ms. Madiya Parveen, Advocate

...... for information and necessary action.

he ——
Assistant Llﬁstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (&3&eh N O /RG/LP  Dated: 7-08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sumeem Ullah
S/O Liaqat Ali Dar

R/O Krawabh, tehsil Banihal, District Ramban

vide notification No.1167 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

@«she.//
Assistant Rjistrar (L.P)
No: 23X [6-2D  RG/LP Dated: J_.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 8 Mr. Sumeem Ullah gar, Advocate

...... for information and necessary action.

he —

Assistant Ifﬁar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1829 kY4 /RG/LP Dated:F-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Burhan-Ud-Din Salaria
S/O Mushtaq Ahmad Salaria
R/O H.No.570 central Bahu Fort, Tehsil Jammu (Bahu), District Jammu

vide notification No.1011 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order 0‘”
he—
Assistant 5ig/istrar (L.P)

No: EQB%D RG/LP Dated:ﬁ':.os.zozz:

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Burhan-Ud-Din Salaria, Advocate

...... for information and necessary action.

hee—

Assistant wrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | &3 QQL%//RG/LP Dated~5~08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudhanshu Prasher
S/0 Rajni Kant
R/O Uttri near Govt. Primary School, Tehsil & District Kathua

vide notification No.1190 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
&Mbé/
Assistantﬁe/gistrar (L.P)
No: RX2(—-3 (5 RG/LP Dated: --.08.2024

Copy forwarded to the: -

T Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sudhanshu Prasher, Advocate

...... for information and necessary action.

he—

Assistant R:Zﬁar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: (& ch20)¥ /RG/LP Dated:F-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shariq Hussain Qazi
S/O Abdul Hamid Qazi
R/O Hidyal, Tehsil & District Kishtwar

vide notification No.1186 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

Assistant Registrar (L.P)
No: 327 -YY RG/LP Dated: 5—.08.2024 \L

Copy forwarded to the: -

By Order

1= Principal District and Sessions Judge, Kishtwar.

2, Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Shariq Hussain Qazi, Advocate

...... for information and necessary action.

brche —

Assistant ljgar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION :
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (&3 AQe)l /RG/LP Dated:d- .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parveen Singh Charak
S/O Kuldeep Singh Charak
R/O Sector-3 (Pvt.) ner Old Tube Well, Channi Himmat, Jammu

vide notification No.1139 of 2023/RG/LP dated 03.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistant R‘/eg/lstrar (L.P)
No: X0 4 ¢ N RG/LP Dated: —}-08.2024

Copy forwarded to the: -

s Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

b, CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Parveen Singh Charak, Advocate

...... for information and necessary action.

Assistant%v%%(L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 83 g{éM/RG/LP Dated:~ .08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeenab Fatima
D/O Mohd Ashraf Butt
R/O H.No.207, Ward No.7, near Animal Husbandary, Tehsil & District

Kishtwar

vide notification No.1256 of 2023/RG/LP dated 06.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ﬂ»s%g/
Assistant Registrar (L.P)
No: 237 52-A6 RG/LP Dated: J.08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zeenab Fatima, Advocate

...... for information and necessary action.

Q—Ah @« —
Assistant(sz)gis/trar (L.P)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1§34 eh 224 /RG/LP Dated:F-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Kumar
S/O Balkar Chand
R/O Kamala, P.O Jakh, Tehsil Ramgarh, District Samba

vide notification No.1188 of 2023/RG/LP dated 05.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
he—
Assistant Registrar (L.P)
No: 2276[- A7) RG/LP Dated: J-_.08.2024 ‘%/
Copy forwarded to the: -
1 Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

b CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sunil Kumar, Advocate

...... for information and necessary action. W
Assistant ljzi/strar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | &S D /RG/LP DatedF.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Razaq Ahmed
S/O Ali Mohd.
R/O Panihad, Tehsil Koteranka, District Rajouri

vide notification No.1153 of 2023/RG/LP dated 3.06.2023 for a period of one

year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

g —
Assistant Registrar (L.P)

No: R27£S-7 RG/ILP Dated: —Z..08.2024

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Rajouri.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
£ Mr. Razaq Ahmed, Advocate
...... for information and necessary action.
Dghe —
Assistant Sefistrar (L.P)

—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (%3¢ ek )l /RGILP Dated'-.08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Parihar
D/O Dawrika Parihar
R/O Parihar Niwas, Ganota, Tehsil Assar District Doda

vide notification No.1032 of 2023/RG/LP dated 01.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Assistant}%gi}trar (L.P)
No: 32176 —-g 2 RG/LP Dated: g__.08.2024

Copy forwarded to the: -

i
2.
3.

4.
5

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Parihar, Advocate
...... for information and necessary action.

he —

Assistant’ Izjéis/trar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |37 #4224 /RGILP Dated:7Z..08.2024

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamal Preet Singh

S/O Baldev Singh

R/0 H.No.112, Ward No.4, Kama Khan, Tehsil Haveli, District Poonch

vide notification No.1079 of 2023/RG/LP dated 02.06.2023 for a period of one
year has been extended till 31.12.2025 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Assistantj@rar (L.P)
No: 2275 G2~ RG/LP Dated: =Z..08.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Libray, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
,ﬂiﬂbg/

& Mr. Kamal Preet Singh, Advocate
...... for information and necessary action.
Assistant Eiistrar (L.P)



